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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

QeA. No. 350/ [63Y _of 2018

1. Smte Sita Kisku, wife of Late Bhola

Kisku (Ex Mazdoor in the office of the

. Deputy General Nanag.ér, Telecom

Factory, Rakha Jungle, Kharagpur-l) ,

aged about 43 years, Housewife.'

2+ Bappa Kisku,

‘gon of Late Bhola Kisku,

{Ex Mazdoor in the office of the

Deputy General Manager, Telecom Factory,

'Rak'na Jungle, Kharagpur=I) aged about

22 years, Unemployed,

both are residing at Vill. Panchrulia,
P«O. Rakha Jungle, P+8. Kharagpur{L)
District s Paschim Medinipur,

Pin- 721301

ssee AE Elicant-.

-Versus~ ‘
1« Union of 1fidia, service through the -
Secretary, Ministry of Telesommunication,

Govte of India, New Delhi- -

2+ Telecom Commissioner, in the office
of the Deputy General Manager; Telecom .

Factory, Rakha Jungke, Kharagpur- I,

Dist. Paschim Medinipur, Pin- 721301.
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3+ Tha Assistant Divisional Officer,
‘Telecom Factory, Kharagpur= I, District=-

Paschim Medinipur, Pin- 721301.
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

0.A/350/1694/2018 Date of Order: 20.11.2018
MA/350/842/2018 '-

Coram: Hon’ble Mr. A K Patnaik, Judicial Member

SitaKisku& Another ~Vs- Telecommunication

For the Appl‘icant(s):Mr. T. K Biswas, Counsel -

For the Respondent(s): Mr. S. Paul, Counsel

ORDER (.O -R.A.L)
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2. Mr. S.Paul, Ld. Counsel WI%O Pgrsually:ahppears T the Ugnon» of India, is present
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and on my request Ld Counsel‘*for"’the appllcant has served kcopy of the O.A. on
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him. Heard Mr. Paul in extenso E NN
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3. M.A.No. 842/2018 ﬁled fOl“*jOlnt pTrosﬁecutqoBF of thls case is allowed and
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disposed of.

4. This O.A. has been filed under Section 19 of the Administrative Tribunals Act,

1985 with the following prayers:

“ a)  An order directing the respondents to give the

* compassionate appointment in favour of the applicant No.
2 on died-in-harness category in place of deceased
employee immediately.

b) An order directing the respondents to consider the
representation dated 13.8.2018 (Annexure A-5) wlthm the
specific period.

¢) Leave may Be granted to move this application jointly
under Rule 4(5)(a) of the CAT Procedure Rules, 1987.
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d) Any other order or orders as to this Hon’ble Tribunal
may deem fit and proper. ”

5. The brief facts of the case as narrated b& the 1d. Counsel for the applicant are
that the applicant No. ‘1, wife of the ex-employee, and after the death of her
husband ﬁade application before the authority cor;cemed praying for allnpointment
oln compassionate ground with No Objection’ affidavit of the other son of the
deceased employee but the authoritiesl did not consider their prayer. Ld. Counsel
for the applicants submitted that ventilating their grievance the applicants have
preferred representation under .Anﬁexure-A/S on 13.08.2018 before Respondent

Nos.2 and 3. Ld. Counsel for the apphc%nfts éubmltted that the grlevance of the
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applicants may be redressedxlf Responelent Nos. 2{’5.nd 3~are directed to consider
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- 6. Having heard Ld. Counsel%{f@r‘th?;%iéﬁs“‘%th@ut gomg into the mem of the
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matter, dlspose of thlS“O A. by dlrectmg espondent Nos-2 a{nd 3to con81der the
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~ representation of the apphcant%«under Annextf’ e- A/S}ki’f t/}?}’e"“Y same has been filed
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and is pending before h1m f@r conmderatlon”iand,pass a reasoned and speaking
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order as per rules and regulatlons *iN., force withifl a period of six weeks from the

date of receipt of copy-of this order. I make it clear that if after such consider the

a'pplicams are found to be entitled to get the benefit of compassionate appoiniment
then expeditious steps be taken within a further period of six months to extend that
benefit to applicant No.2. 1 also maké it clear that if ‘in. the rheantime the said
representation has already been disposed of then the result thereof be

communicated to the applicants within two weeks.

7. With the aforesaid observation and direction, this O.A. stands disposed of. No

costs. : '
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8. As prayed for by the Ld. Counsel for the applicant, copy of this order, along
with paperbook be transmitted to Respondent Nos. 2 and 3 by Speed Post, for

which, he undertakes to deposit the cost with the Registry within a week.

9. Copies of this order be handed over to the Ld. Counsel for the parties.
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(A.K.Patnaik)
Member(J)
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